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6,7,1998,
Hon'ble Mr, Justice B.C. Saksana, V.C.

Hop®hle 5, Daas Gupta, A

Caynter affidavit on behalf of vesperdent na, 1 has bsen
filad by A, Ssthaleksr, Advocate, while count ¢ affidavit
nas been filed for respomdent mo, 1 by Sri NB Siagh, The
a:plicent i8 grantad three weaks time te fila rajoinder,
Cognter affidevits may be tmken om racord, List on 248,95,
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~2§5&§hA /Sc>)¥9¥' 241,895 Hon. Mr, Justice B.C, Saksena, VC,
\v§y = ~ Hon, Mr, S, Das Gupta, AM,
& U u © shri K.C. Sinha learned counsel for the

it
applicant through a letter dated 24/,8.95 gx ix

has indicated that he has instructions not to
press the contempt petition and to withdraw the
same’, The letter sent by Shri K.C. Sinha may be
placed on records

We find that this Tribunal has not taken

~ ', cognizance of the contempt petition and no notices
o S S e
f~‘we e issued to the respondents, We have gone

through the petition and the counter aff idavit
filed on behalf of the respondents.h@ are satisfied
that no case of willful disobedience on the part of
the respondents is made out, The Contempt petition

is accordingly dismissed,
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